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To,

The Registrar,

Hon'ble National Green Tribunal,
Copemicus Marg, New Delhi.
E-mail - judicial-ngt@gov.in

Sub: Submission of Joint Committe Report in compliance of order dated
05.09.2022 passed by Hon'ble National Green Tribunal in O.A. No. 541/2022
Jai Singh and other Vs State of Uttar Pradesh and Ors.

Sir,

In compliance of order dated 05.09.2022 passed by Hon'ble National Green
Tribunal in O.A. No. 541/2022 Jai Singh and other Vs State of Uttar Pradesh and Ors.,
the report of Joint Committee is enclosed herewith.

It is requested that the Joint Committee report may be presented before the Hon'ble
Tribunal for kind consideration.

Yours faithfully,

Encl: As above. @;_l—)‘_l/

(Ashutosh Pandey)
Regional officer (In.)
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Report of Joint Committee in Compliance to the Hon’ble NGT order dated
05/09/2022 in Original Application No. 541/2022 in the Matter of “Jai Singh

and others Vs State of Uttar Pradesh & Ors.”.

1.0 Permeable:
The Hon'ble National Green Tribunal, Principal Bench, New Delhi vide order dated

05/09/2022 in the matter of Jai Singh and others Vs State of Uttar Pradesh & Ors. has
conslituted a joint committee of CPCB, State PCB, UP and District Magistrate, Kannauj for
verification of factual position. The copy of reference NGT order is annexed as Annexure-1.
The relevant para of said order, is reproduced hercunder:

“.In view of the averments made in the application, we consider it appropriate that a
Joint Committee be constituted to verify the factual position. Accordingly, we constitute a
Joint Committee comprising of representative of CPCB, State PCB, and District
Magistrate, Kannauj and direct the same to meet, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of the concerned
project proponent, verify the factual position and submit its report within one month by e-
mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported
PDF and not in the form of Image PDF. The State PCB will be the nodal agency for
coordination and compliance...”

2. Proceedings
Order of the Hon’ble National Green Tribunal Dated 05/09/2022

In compliance of the referenced NGT order, the committee was constituted comprising of

following members:
1. Sh. Ashutosh Pandey, Regional Officer, UPPCB, Kanpur Dehat (Representative of
UPPCB)
2. Sh. Gajendra Kumar, ADM, District Kannauj (Representative of DM, Kannauj)
Sh. Runa Oraon, Scientist-D, CPCB, Region_al Directorate, Lucknow

(Representative of CPCB)

3, Site Inspection:
In accordance to the referenced order of Hon’ble NGT, inspection of M/s HM. Brick Kiln,
Kannauj Road, Kusumkhor, District Kannauj, Uttar Pradesh was carried out on November 04,
2022. During inspection, Project Proponent (Sh. Wasim Khan, Owner) was available at site,
however Complainant Jai Singh was not presented at site. UPPCB has tried to contact

complainant by mobile, e-mail and at Village- Kusumkhor, but he neither could contacted nor

he responded.
by Wy
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4. Salicnt Observations
The Committee visited M/s H.M. Brick Kiln, Kannawj Road, Knsumkhor, District Kannawi’
/ Uttar Pradesh and the observations made by the committee are summarised as under: o
1. During visit, the brick kiln was found non- operational. It is informed by the Brick
Kin owner that the brick kiln is not operational since June 21, 2022 due to rainy

SCAsON.

(]

ICis informed that the brick kiln is established in October, 2021,

LY

. 1tis informed that installed capacity of Brick Kiln is 20, 000 bricks/day. During visit 1

approx.04 lakh bricks were lying at the brick kiln.

4. The brick kiln has not obtained “No Objection Certificate” (NOC) for establishment
of Brick Kiln.

5. The brick kin are not having consent to operate under the Water and Air Act from
UPPCB.

6. The brick kiln is rectangular in shape and installed ID fan with capacity 10 HP.

7. During visit, committee observed that brick kiln has not installed ladder, monitoring
platform & porthole at the stack.

8. The Brick kiln is using coal, wood and wood dust as fuel. Emission from the kiln is

emitted through stack of height approx. 115 ft.
9. The Brick Kiln has 02 borewells to meet its fresh water requirement. No flow meter is

installed at borewells.
10. As informed, the Brick Kiln has obtained permission from Mining department. The

Brick Kiln has submitted regulating fees 1,71,290/- to mining department for the year

of 2021-22.
As per the Uttar Pradesh Brick Kilns (Siting Criteria for establishment) Rules, 2012,

In or for mining lease shall be granted by Zila

11.
No licence in respect of firing of brick ki

Panchayat/concern district administration until and unless a valid previous consent

) is obtained by the owner of the brick kin, issued by the State Pollution Control

(NOC
Board.

12. UPPCB

14.04.2022 to the Brick Kiln,
te brick kiln till June 20, 2022. Again UPPCB has issued Closure order on

The mining Department has not complied with this condition.
has issued notice not to operate brick kiln without CTE/CTO from SPCB on

which is not complied by the Brick Kiln Owner and

opera
29.09.2022. Copy of the notice & closure order aro annexed as Annexure-2.
i
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13. Lekhpal, Kusum -
pal, khor, Bangar has measured the distance of nearby village from Brick

Kiln. cop & ynensd
py of the report is annexed a8 Annexure-3, Distance and direction of

IcC l{ ) " ares “ n
sidential area, School, PWD Road, neathy Drick kiln from Brick Kiln are as below:

S. Siting _l.)'is'l:mce‘(:\ppmx.)” " IDirection | The  Uttar |
}No. Critena from Drick | Pradesh Brick
Kiln Kilns  (Siting
Criteria  for
establishment)
Rules, 2012
1. | Distance e Akbarpur Mijre, | North-East
from Kusukkhor-1.5 Km 01 km
residential e Makhaipur-800 m | South
1 area e Kumharanpurwa-02 | North-West
Km
2. Distance e Primary School, | South 01 km 5
from Makhaipur-800 m
School
3. Distance Kannauj to | North 100 m
from PWD | Kumharpurwa Road-75 m
Road ' |
4. Distance Dildar Brick Field-650 m | North-East | 800 m
from
nearby
Brick kiln

14. 1t is evident from above, Brick Kiln is not meeting distance criteria as per The Uttar

Pradesh Brick Kilns (Siting Criteria for establishment) Rules, 2012,

5, Recommendations:
1. The Brick Kiln may be imposcd environmental compensation by SPCB for operation

without consent to operatc.
%ﬂ
un
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2. The Brick Kiln should not be allowed to operate as the Brick Kiln is not comply with
condition stipulated in The Uttar Pradesh Brick Kilns (Siting Criteria for

2012 with respect of Siting criteria and not obtained NOC from

SPCB. District Administration, Kannauj should ensure closure of the brick kiln,
6. Inspection Team:

establishment) Rules,

Name of the Committee Members and Department Signature
Sh. Ashutosh Pandey, Regional Officer, UPPCB, Kanpur %f‘(
Dehat ol —
Sh. Gajendra Kumar, ADM, District Kannauj — <
Sh. Runa Oraon, Scientist-D, CPCB, Regional Directorate,
Uy
Lucknow \2/
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Item No.10 (Court No. 2)

BEFORE THE NATIONAL GREIN TRIBUNAL
PRINCIPAL BENCH

(By Video Conferencing)
Original Application No. 541/2022

Jai Si_ngh & Ors. .
»Applicant
Versus

"...Respondent
State of U.P, B i .

Date of hearing: 05.09.2022

CORAM: HON'BLE MR,

" JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

ON’BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicant: | None.

Application is registered based on a lefter petition received by Em'ail.
ORDER

1.  Mr. Jai Smgh and other residents of vﬂlage Makhaupur , Post—i'
Kusumkhor, Tehsﬂ & District Kannauj. Uttar Pradesh have sent the present
letter petition, which is treated and: registered as orxgmal apphcatmn ?.nd
assignéd to this Bench under the orders of Honble Chairperson of this
Tribunal, complaining about ﬂlegal estabhshment of HM. Brick kiln at
Kannauj road, Kusumkhor in 2021 at the dxstance of 250 meters from the

populated area in violation of environmental norms and directions of this

Tribunal causing damage to environment, fertile land and crops.

2. This Tribuna] is empowered to suo moto take cognizance of the cases
irivolving questions relating to environment arising out of the implementation
of chactments specified in First Schedule of the National Green Tribunal Act,

2010 as held .by Hon’ble Supreme Court in Municlbal Corporation of

. “Greater Mumbal V/s. Ankita Sinha and others 2021 SSC Online SC 897.

ThlS Tribunal'can also take cognizance of such cases on the basis of letter
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4 /2_022 =g Jai 8ingh & Ors. Vs, State of Uph

petitions in accordance with settied principles of Jaw governing Public Interest

Litl gution.

3. [
Prima faele, the averments made In the application rase questlons

rel '
anng to environment arlsing out of the implementation of the enactments

specified in Schedule | to the Natlonal Qreen Tribunal Act, 2010, In view of

the avennents made in the application, we consider it eppmpdate that a

Jmnt Committcc be constituted to verlfy the factual position. Accordingly,

— o w

\ve constitute a Joint Committee comprising of reprcsentative of CPCB,

-, Stat!: PCB and sttrict Magistrate, Kannauj and direct the same to meet,

_undcrta]\c vmts ‘to the site, look into the grievances of the applicant,
assot:l‘atc the appﬁcant and represgntatwe of the concerned project
pmponent, verify the facfua] positioﬁ and sub}nit its report within one month ‘
by e-mail at Judlcxal-ngt@gov in preferably in the form of searchable

PDF/ OCR Supported PDF a.nd not in the form of Image PDF. The State PCB

wﬂl be the nodal agg_ncy for coordmation and compliance.

’ - L .

4 In case the Joint Committee observes any violation of consent
conditions/environmental norms then it shaﬂ forward a copy of its repori
to:-
(i) the  Project Proponent to. enable it to comply with the
-x%c,dprimv;cﬁda;‘tiér-xss in. its report or file objections against its
’ 'obscr;atic;ns/féc‘:omx’xlendations in its report and. file its 'rgsponse
before this 'I‘n’bﬁnal as desired within one month from the date of
reccipt'of a copy éf the report of the Joint Committee; and |
1 (u) the Statc PCB and District Mag15trate, Kannauj to enable them tao
takc appropnatc rcmedial action by glving notice to/hearing the
‘ pro_;cct proponent and fol]owmg due process of law in accordance with

'Statutory provisions mandating them to take remedial action for

prevcntxon, _ control ~ and  abatement of  environmental

pollutzon/dcgradation and for protccuon and improvement of

.
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0. A. No.541 /2022

Jai Singh & Ors, Vs. State of U,P,
w3a

environment and submit their action taken roports within one month
from the date of receipt of a copy of the report of the Joint Committee,

The reports be submitied by e-mall at Judiclal-ngt@gov.in preferably in

the form of scarchable PDF/OCR Supportcd PDF and not in the form of
Image PDF,

s List for further con;ideration on 09. 12:20'22.

6. A copy of this order, along with a copy of the application and
documents attached with t_he ‘same, be forwardcd to the CPCB, State PCB,

- and D1str1ct Mag:strate KannauJ by e-mail for compliance. '

Arun Kumar Tyagi, JM
Dr. Afroz Ahmad, EM

: ‘Septefnber 05, 2022
" AG
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